LEGISLATIVE ASSEMBLY
NATIONAL CAPITAL TERRITORY OF DELHI

BULLETIN PART -1
(Brief summary of proceedings)
Friday, 09 September 2016 / 18 Bhadrapada, 1938 (Saka)
No. 39
2:00 P.M. Sh. Ram Niwas Goel, Hon’ble Speaker in-Chair

NATIONAL SONG-VANDE MATARAM

1. R2.02PM Shri Vijender Gupta, Hon’ble Leader of Opposition raised the issue of absence of the
Hon’ble Chief Minister and in spite of repeated requests of the Hon’ble Speaker kept on
shouting.

(Shri Vijender Gupta and Shri Jagdish Pradhan walked out in protest)

2. R.17PM Special Mention (Rule-280):

The following Members raised matters under Rule-280 with the permission of the Chair:
1. Ms. Parmila Tokas

Shri Saurabh Bhardwaj

Ms. Alka Lamba

Shri Rajender Pal Gautam

Shri Sanjeev Jha

Smt. Sarita Singh

Shri Somnath Bharti (Minister of Home & Urban Development intervened)

Smt. Bandana Kumari

Shri Naresh Balyan

(BJP members returned to the House)

10. Shri Som Dutt (Minister of Home & Urban  Development intervened)

11. ShriJagdish Pradhan
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3. [2.52PM Ruling of Chair:

The Chair informed the House that he had received a letter from the Leader of
Opposition seeking discussion on an issue without quoting any Rule under which he
proposed to raise the issue. He expressed his concern over the fact that the letter of the
Leader of Opposition was received by him after it had appeared in the media. He stated
that it appeared that the Leader of Opposition was not serious and was more interested
in seeking publicity than actually raising the issue. He also stated that earlier in the day
the Leader of Opposition gave a notice of Calling Attention under Rule 54. He stated
that as a Calling Attention and two Short Duration Discussions were already listed for
the day, hence using his powers he would be allowing a discussion on the notice of the
Leader of Opposition after completion of the listed business for the day.

4. .56PM Calling Attention (Rule-54):

Shri Nitin Tyagi, Hon’ble Member called the attention of the House towards the alleged
leakage of details of Chief Minister’s security leading to breach of security of the
elected Chief Minister.

The following Members raised questions:

2. Smt. Sarita Singh

3. Shri Dinesh Mohaniya

4. Shri Vijender Gupta

5. Shri Kapil Mishra, Hon’ble Minister of Tourism

Sh. Satyender Jain, Hon’ble Minister of Home replied to the discussion.




3.42 PM

Supplementary Demand for Grants:

Shri Manish Sisodia, Hon’ble Deputy Chief Minister presented the First Batch of
Supplementary Demands for Grants for the year 2016-17.

The Demands for Grants were considered and passed.

3.45 PM

Introduction, Consideration and Passing of ‘Appropriation (No.3) Bill 2016’ :-

Shri Manish Sisodia, Hon’ble Deputy Chief Minister introduced ‘The Delhi Appropriation
(No.3) Bill, 2016’ (Bill No.06 of 2016) with the leave of the House.

The Deputy Chief Minister moved that the Bill be taken into consideration.

The Motion was put to vote and adopted by voice-vote.

The Bill was considered clause-wise.

The Deputy Chief Minister moved that the Bill be passed.

The Motion was put to vote and adopted by voice-vote.

3.52 PM

Observations of Hon’ble Speaker: The Chair stated that the House was about to discuss
the issue of the attempts to derail the independence of the legislature and informed
the House about the attempt to unconstitutionally transfer the Assembly Secretary
without his approval and made a statement on the issue. Chair also directed that his
letter dated 30.8.2016 addressed to the Hon’ble Lieutenant Governor be taken on
record of the House proceedings immediately after the conclusion of his observation.

3.55 P.M.

The Chair adjourned the House for Tea break.

4.40 P.M.

The House reassembled.
Hon’ble Speaker in-Chair.

10.

Short Duration Discussion (Rule-55):

I. Ms. Alka Lamba, Hon’ble Member initiated discussion on the alleged unconstitutional
attempts to render the duly elected Legislative Assembly defunct with the aim of
defeating the popular mandate.

The following Members participated in the debate:

2. Shri Nitin Tyagi

3. Shri Sanjeev Jha

4. Shri Saurabh Bhardwaj

5. Shri Kailash Gahlot

6. Shri Somnath Bharti (He also moved a resolution in this regard)
7. Shri Vijender Gupta, Hon’ble Leader of Opposition

Shri Satyendar Jain, Hon’ble Minister replied to the discussion.

Shri Somnath Bharti moved the following resolution:

“Noting the fact that the services of Shri Prasanna Kumar Suryadevara as Secretary of
Legislative Assembly are secured by Hon’ble Speaker and that the term of deputation of
Shri Suryadevara as Secretary, Legislative Assembly is valid till 16 July, 2018;

Further noting the fact that Shri Suryadevara has gained experience and expertise in the
matters of Legislative functioning through his service of more than 12 years in the
Legislative arena including over 11 years that he had spent in the service of Parliament
of India out of a total of 23 years of service he had put in so far;

Also noting the fact that the request of Hon’ble Speaker for concurrence for absorption
of Shri Prasanna Kumar Suryadevara as Secretary of Legislative Assembly of NCT of
Delhi on permanent basis was duly conveyed to the Directorate General of All India
Radio;

Placing on record sincere appreciation of the outstanding services being rendered by




Shri Prasanna Kumar Suryadevara which resulted in streamlining of the functioning of
the Legislative Assembly and its Secretariat in various spheres;

Condemning in strongest possible terms the efforts of the Administrator of NCT of Delhi
to scuttle the functioning of duly elected Legislative Assembly by way of unilaterally
issuing an illegal, unconstitutional and untenable order suggesting thatShri Prasanna
Kumar Suryadevara is relieved as Secretary, Legislative Assembly;

Viewing seriously the transgression on the part of the Administrator of NCT of Delhi in
venturing into the Legislative arena which is constitutionally under the sole custody of
Speaker of the Assembly;

Expressing grave concern at the fact that the Administrator who is also the Lt. Governor,
while holding a Constitutional Office, perpetuated the breach of Laxman Rekha by way
of assaulting the very independence of Legislature guaranteed under the Constitution;
Treating the intrusion of the Administrator into the matters of Legislative functioning as
a serious affront to the authority of the Speaker and the sovereign rights of the people
of Delhi who have elected the Legislative Assembly;

Warning the Administrator to desist from such autocratic, undemocratic and
unconstitutional moves in future; and

Lauding the firmness displayed by Hon’ble Speaker in scuttling the designs of the
Administrator to make the Assembly defunct by standing up to the untenable orders of
the Administrator;

Resolves to stand by the directions issued by Hon’ble Speaker to all concerned that Shri
Prasanna Kumar Suryadevara shall continue to discharge his duties as Secretary,
Legislative Assembly, NCT of Delhi not withstanding any order issued/to be issued from
any quarter that runs contrary to Speaker’s directions;

Further resolves that any move in any quarter that results in any violation, either
directly or indirectly, of Hon’ble Speaker’s directions in relation to the position of
Secretary, Legislative Assembly and the functioning of the Secretariat be treated as
serious breach of privilege of the Legislative Assembly and as such necessary
proceedings be initiated forthwith against those who cause such a breach; and

Requests Hon’ble Speaker to take all necessary steps to secure the services of Shri
Prasanna Kumar Suryadevara for absorption as Secretary, Legislative Assembly on
permanent basis in the long term interest of the institution.”

The Resolution was adopted by voice-vote.

The Chair directed that the resolution be communicated to all the concerned
departments and appealed to the Union Minister of Information and Broadcasting to
facilitate Shri Prasanna Kumar Suryadevara’s absorption as Secretary of the Legislative
Assembly. He also informed the House that he would be taking up the matter with the
Presiding Officers of Rajya Sabha, Lok Sabha and other state legislatures.

11.

6.00 PM

(The duration of the sitting was extended by thirty minutes)

Il. Shri Rajender Pal Gautam, Hon’ble Member initiated discussion on the alleged
attempt to derail governance in Delhi by resorting to arbitrary transfers and various
other measures with the intention to terrorize and demoralize well meaning
officers.

The following Members participated in the debate:
2. Shri Som Dutt

3. Shri Jarnail Singh (Tilak Nagar)

4. Shri Jagdeep Singh, Hon’ble Chief Whip

5. Shri Vijender Garg

6. Shri Mohinder Goyal




7. Ms. Bhavna Gaur
(6.30 PM The duration of the sitting was extended by one hour)
8. Shri Vijender Gupta, Hon’ble Leader of Opposition
Shri Satyender Jain, Hon’ble Minister made a statement on the issue.
Shri Manish Sisodia, Hon’ble Deputy Chief Minister replied to the discussion.

12. [7.30PM (The duration of the sitting was extended by one hour)

Ill. Shri Vijender Gupta initiated discussion on the situation arising out of leakage of
objectionable videos involving a former minister of Govt. of NCT of Delhi.

(Following an altercation between Shri Vijender Gupta and Shri Sharad Chauhan, Shri
Vijender Gupta and Shri Jagdish Pradhan walked out in protest).

Shri Manish Sisodia, Hon’ble Deputy Chief Minister made a statement on the issue.

Shri Kapil Mishra, Hon’ble Minister also made a statement on the issue.

13. IV Shri Amanatullah Khan raised the issue of the ACB raid on the Wakf Board offices.
Shri Somnath Bharti also spoke on the issue.

14. Shri Manish Sisodia, Hon’ble Deputy Chief Minister stated that it was brought to his
notice that Shri Vijender Gupta had made a complaint to the police alleging threat to
him in the House. He stated that if the information was true then it was a serious
matter and constituted a breach of privilege of the members and contempt of the
House that Shri Vijender Gupta had made a complaint to the police instead of bringing
the matter to the notice of the Hon’ble Speaker.

The Chair directed that the matter be examined by the Committee of Privileges.

15. The Chair expressed thanks to the Chief Minister, Deputy Chief Minister, Leader of
Opposition, all the Members of the House and others for their co-operation in smooth
conduct of the Session.

16. 8.35PM National Anthem - Jan-Gan-Man
The Chair adjourned the House sine-die.

Delhi Prasanna Kumar Suryadevara

09 September, 2016 Secretary
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